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BEFORE THE CENTRAL ADMINISTRATIVE TRIHUNAL
GUWAHAT YL BENCH

(An application under section 19 of the Central
Administrative Tribunal Act.196%) '

0.60.Na. /é/O af Radge

BETWEEN

1. Th. Bubendra Singh
Casual Worker
Office of the Sub Divisional Officer,
Telecom, Imphal.

2. All India Telecom Employees Union,
Line Staff and Group-D,
Manipur Division, Imphal,
Represented by Divisional Secretary
Shri M.Eallg Singh.

- hecensanananases Applicants,

YERBUS

1. Union of India,
Represented by the Secretary to the Bovt. of India,
Ministry & Commissioner,
New Delhi.

2. The Chief General Manager, Telecom
N.E.Circle, Shillong.

3. The Chief General Manager {(Maintenance)
Eastern Telecom Region,
Telephone Bhawan, Calcutta-i.

4., The General Manager (Maintenance)
Eastern Telecom Reglon

Shillong-9.

8. The Tel@cmmvniﬁtrict Manager,
Manipur, Imphal.

nraeesnassan: ReEspondents.

PARTICULARSG OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION

A5 MADE »

This application is directed against the identical

order dated 15.46.91 issued from the office of the General



Managenr, . Telecom 9 Manipur 38A rejecting the
representatianslfiled hy the applicants. This 3pplicatimn 1%
also directed against the action of the respondents in not
granting Temporary Status to the present applicants who anre

entitled to get the benefit of the said scheme.

2. LIMITOTION:
The applicants declare that - the instant
application has heen filed within the lﬁmitatimn period

prescribed under section 21 of the Central Administrative

Tribunal Act.1985.

F. JURISDICTION:

The applicants further declare that the subject
matter of the case is within the jurisdiction of the

Administrative Tribumal.

4., FACTS OF THE CASE:

4f1“ Thaé the AppliaantA Nt is a Cesual Worker,
working under the Respondents i.e. the Sub Divisional
Officerq_ Telecomn, Imphal. The Applicant No.2 is an  Union
representing the interest of the members of the said union
mof@ particularly, reflécted in the Annexure-f parti&mlara.
The grievance raised by the applicants in this 0A and the
Peﬂief sought  for are similar and hence they pray before
this Hom‘ble Tribunal to Jjoin together in  a single
application invoking Rule  4(5) (&) of the Central
Adminigtrativé Tribunal Procedure Rules.

A copy of the service particulars i aﬁnexed

herewith and marked as Annexure—f.
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4.2, That the applicants are citizens of India and as’
such  they are entitled to all the rights, privileges and

protection guaranteed by the Constitution of India and laws

framed thereunder.

4.5, That the applicaﬁt No.2 represent the cause of the
casual workers ; more particularly, whose detailed service
particulars are amnexed in Annexure-~O including the
applicant No.l. ALl the apﬁlicants have been mmrhing since 7
to 9 years under the respondents in different offices and
for that they are being paid under the Départmeﬁtal Pay Slip

i.e. ACE-17. ALl the applicants are qualified to e

regularised uwnder various schemes more. particularly the

scheme of 1989, hut instead they are sought to be terminated
an  the purported ground of ban on engagement of casual
workers, without first considering their cases under the
said scheme of 198%9. It is pertinent to mention here that
the respondents implementing a ﬁudgement af the Hon'ble Apex
Court prepared a scheme in the name and style " (Casual

Labaurer GBrant of Temporary Status and Regularisaztion"

- scheme of 1989. ALl the applicants fulfill the eligibility

criteris laid down in the said scheme for grant of temporary

status and subsequent regularisation.
‘ A copy of the fApex Court Judgement as well as
the Scheme aof 1989 are annexed herewith and

marked as Appexure - 1 % 2 respectively.

4.4, That as already indicated in  Annexure—A casual
labourers whose interests are being espoused by the

épp}iaant No.2 are all working as casual labourer for  the

last 7-9 years under the respondents. All of them after



their entry to the services have been rendering .their

sincere and devoted service without any interruption.

4.8, That the respondents hefore. engaging the
applicants as casual worker obtained the NECRSSATY
administrative approval only they got their initial

appointment. The Respondents issued 2 communication dated

16.5.99 by which approval for grant of Eempmrary status to

rasual workers against the number indicated in the .

communication itself was conveyeq, In the said communication
numbhers of ¢asual workeré to be given temporary status as on
198ﬁ98 is stated to be 158 in Manipur Division. However, to
the best of knowledge of the applicants the casual .morhevg
engaged prior to the éngagement af the casual workers in
gquestion are far less than 154, and thus even after their
adiuﬁtmegt the casual labmufera in question van very well be
accommodated by way of granting them temparévy status which
miil entitled them to get much more service benefit than
what they are getting now. The respondents have taken the
services of the applicants in an exploitative term by
engaging them ﬁmmetime'aﬁ Muster Roll Worker, some time on
Contractual basis and sometime ag casual worker, although

the guantity and cquality of the services remained the same.

They have also not been paid i#8% of DA to which they are

entitled to.
A copy of the letter dated 18.%.9% is annexed

bobsa That the applicants beg to state that from
Anmexure—~1 service particulars of the applicants it is

clear that some of them have been engaged on part  time

4



basis. Ta that effect TDM, Imphal issued a letter dated
24,5.99 addwésﬁimg to  the Divisional Engineers and Sub
Divisional Engineers of Ménipur 8848 for providing necessary
information of all the pért time casual workers for  their
canversion to full tiﬁe casual workers.

A copy of the aforesaid letter dated 24.35.99

i annexed herewith and marked as Annexure-4.

4.7. Tha§ after issuance of the aforesaid letter dated
2A 5,99 the local Heads initiated the Respondents regarding
Cthe service particulars af the part-time casual workers
includihg some of the applicants. However, the respondents
thereafter did not take any step towards their comparison to

full time casual workers.

4.8. That the applicants beg to state that the
Départment of Telecom emphasised the rieed of regularisatiom
of the casuai woarkers by'iﬁsuing various érderﬁ including a
‘scheme called ”Cé%ual Worker grant of Ta@pmrary_ﬁtatus and
Regularisation,198%9". The aforesaid scheme came into force
pursuant to a judgement passed by Hon'ble Apex Court. Under
Similar fact situation this Hon'ble Tribunal also has
decided various (Ofs including 0A No.299 and 382 of 1997.
Copies of the said @ Z00EQ L ooa)
& judgemenﬁ rendered in U0A No.R29%7 and

@R pf 1997 are annexed herewith and

marked as Annexure- S | LT oml Tl
4% That the applicants beg to state that the subject

matiter involved in this QA has been the subject matter of 0A

Nea, 83/99. The sforesaid 08 Ne.83/99 was withdrawn by the



applicants on 9.9.99 with a2 liberty to file a fresh. The
afmfeaaid 0 was  withdraen by the applicants with the
understanding that TSM will be granted to the applicants by
the respondents if they withdraw the said QA

A copy of the zsaid order dated 9.9.99 is

4.i¢.  That before ﬁhe withdrawal of the Qﬁ Mo.83/99, the
applicant No.2 made 8 request for cenferment of temporary
stafua to the applicants viae letter dated 6.5.99. In reply
to that letter a2 letter has been issued from the office
of the Telecom District Manager apprising the fact that due
to non availability of authority concerned matter could ‘nqt
be decided at that stage, and to that effect a letter dated
7.5.99 has heen issued fﬁmm the office of the TDM.

Copies of the letters dated 6.83.99 and 7.5.99

are annexed herewith and marked as Qgggﬁggg:ﬁ&

4.11. That nothing came out positive the applicants‘once
again agitated their matter by way of filing UA No.i181/99
pray&ng for grant of Temporary Htatus and conseguential
henefits flown from the said scheme. The respondents  at
thét juncture made some arrangement to  replace them and
taking into consideration this Hon'ble Tribunal while
admitting the gaid OA vide order dated 14.6.99 protected th@‘
service of the applicants by isswing an interim order.

A copy of the said dinterim order dated

163.6.99 is  annexed herewith and marked as

Grnesure-g .,

Jop—— [



4,12, That in the aforesaid o No. 181/99, the respondents
asubmitted their Written Statement cantroverting the
statement made by the applicants. In the Written statement
the P@ﬁpmﬁdémfa highlighted the fact that_ali.tmg@ther 154
cases casual workers were scrutinises by the committee
wherein 141 persons were granted temporary status excluding
the applicants. This Hmn’blevTPibunal considered all  the
aspect of the matter and came to the comclusion that all the
applicants are entitled to get the benefits under the scheme
since they fulfilled the reguirement isid down in the
scheme . |

A copy of the judgehent and order dated

16.1.61 is annexed herewith and marked

13
RGN0 Nt 0 A e e

as Annesxure—10Q

4.13. That the applicants beg to state that the earlier
an No.85/79%  was withdrawn on  the assurance 'Df the

Regpondents that on the event of such withdrawsl their cases

will be considered . for f grant of temporary status. The
service particulars prépar@d by the respondents while
sending their case before the scrutiny commitiee reflected
244 days of continuous service in a particular year and they
cantinued up to the month aof July 2661 under ACG-17.

The applicants have collected the particulars of
payment paid on the basis of ACG-17 and MR and extract of
the =ame i1s annexed herewith and marked as ﬁnm@xure*i@
colly.
4.i4. That the applicants beg to state that in  the
written statement filed by the respandents in 0A No.181/99
the respondents have referred to a letter dated 12Z.3.9%9

wherein it has been stated that a temporary status mazdoor,



after completion of 1# years of continuous service will he
enfiﬁled for regularigafimn arng on this count applicants
are not entitled to get the benefit of temporary status. In
tact, this argument on behalf of the respondents indicates
their total non applicatioh aof mind. the present applicants
ahé Mo #ather than regularisation. This controversy now has
been clarified by the D.0O.T wherein the so called cocut off
date of the scheme of 1989 has further been extended to the
PecruitEE§ up to 1.8.98.

A copy of the said order dated 1.9.99 is

annexed herewith and marked as Annexure—1%.

The applicants crave leave of this Hon"ble
Tribunal to rely and refer upon the ststement made in  the

written statement filed by The respondents in 181/99 at. the

time of hearing of the case.

4.15. That the applicants pursuant to the aforesaid
Jjudgement and order dated 146.1.2661 in  UA No. 181/99

preferred individual representations to the General Manager,

Telecom praying for consideration of their cases under the

‘scheme . The respondents on receipt of the aforesaid
representations issued iddentical orders dated 18.6.681

rejecting their claim. The contentimﬁ af the respondgents
raised in the order does not reflect any meaning as to why
their cases have not been considered. Perhaps, their
contention is that since the name of the applicants did not
figure in the list of eligible candidates, their cases where
not considered. It is pertinent to mention here that the
mames ©of the applicants were omitted because of the fact

that the earlier 0OA No.181/99 was pending before this
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Hmn'bi@ Tribunal. In fact, records submitted at the time of
the hearing of the earlier UM revealed the-fact that 11 the
applicanﬁﬁ were entitled to get henefit of the sad scheme.
The Sub Divisional Officer in hig letter dated 11.5.99  in
fact sent the names of the applicants before the committee
but from the said letter ifﬁelf indicates the fact that they
hgye been segregated from the other casual workers and this
is  the  reason asltm why the respondents did not consider
their cases.
Copies of one of the representations and one
of the identical order dated 15.6.81 and the
order dated 11.9%.9%9 enclasing the list are
annexed herewith and marked as Annexure-13,

j{'\:; and 15 r@épectiwi@yu

4"ié. That the appiiaantﬁ heg to state that similarly
situated employvees like that of the appiicantﬁ have been
granted temporary statuﬁ.under the scheme of 1989 mention
magy be made particulaﬁly the order dated 21.12.99 by which
one  Shri Eﬁh, Ibmché Singh has been conferred temporary
status w.e.f, 12.12.99. In fact these applicants and Shri
Faeh Ibocha 8Singh wefe employvees simultameously under the
respordents  and  hence there should neot have been any
discrimination in matter of cwnferﬁent of temporary status
under the scheme.

pl

A copy of the said order dated 21.12.99

ig annexed therewith and marked BE
Annexuremléﬂ
4.17. CThat the applicants beg to state that entire

action on the part -of the respondents in  issuing the



impugned identical orders dated lﬁ,éuﬁi is illegal and same
depicts %otal non application of mind . From  the impugn@ﬁ
orders it is difficult to wunderstand as to‘why the cases af
the applicants were not considered., From the impugned order
anly thing reveals thaﬁ their basic contention is regarding
enlistment of the names of the applicants in the list of
casual labours engaged under ACG-17 continuously since 1993
to 206@. In fact, as per the scheme if a -casual worker
completes 244 days in & particular yvear is enﬁitled to get
the benefit of temporary atatus and subsequent

regularisation. The Respondents however, have misinterpreted

the wordings contained in the scheme of 1989 and it's

subsequent clarifications issued from time to time. The
gforesaid fact revaalﬁAfrmm the written ﬁtatemant filed by
%he respondents in 0A Ne.181/99 wherein they have contended
that since the applicants have not complefed 1¢4 yéars of

regular service as on 31.3.%97, they are not entitled to get

the bernefit of regularisation under the scheme and the

respondents have also canténded that there is no sanctioned:
post to  accommodate them after such regularisation. The
aforesaid contention reveals the fact that the respohdentﬁ
have not vet understood the scheme of 192689, The scheme of
1989 clarified the gqualification for grant of Temporary
Status and there after cyarified regarding regulariﬁatimn'

after conferment of tempﬁrary status. Presently, the

capplicants are bhasically concerned about conferment of

tempaﬁary status under the gcheme af 1989 with retrospective
effect and if there are sgufficient vacancies to aéﬁmmmadate
thgm in group-D establishment, %heiv services need to e
fegularizedn. It ig furthgr étated that event for

regularisation of the services of the applicants after

Sers oy



granting temporary status in the Department the DOT has
ganctioned number of posts under group-D establishment  and
for  the respondents there is no difficulty in regularising

the services of the spplicants.

4.18. That thel applicants beg to state that the
respondents  constituted screening committee for conferring
temporary status to the eligible casual worker wherein at
the time of formation of the committ@e‘ bne Mr.M.Nazbakumar
Bingh, an employee as well as member of the union has Lreen
nominated as a member of the said committee. The cmmmit&ee
has however, did not intimate the next date of the committee
meeting and fimally took a discussion in his absence.
Highlighting this fact, said Shri N.Nabakumar Singh wrote a
letter to GMIT) dated 16.7.81.

A copy of the said letter dated 1d. 7.1

is anmexed herewith and marked as

Anmexure—-18.,

5, GROUNDS FOR RELITEF WITH LEGAL PROVISION:

G.l. For  that the action/inaction on the part of the
respondents in not granting temporary status to the

applicants and in dssuing the identical impugried. order dated
15.6.81 is illegal and same depicts total non application of

mirc.

H.2. Far  that the respondents have acted illegally in
not complying with the judgement and order dated 1601 .80
passed in  0A No.l181/99 and such an  appropriate direction

meed he issued to the respondents directing them to extend



the benefit of the scheme of 1989 and to regularise their

service their service there after,

a3 Far that the respondents have acted illegally in

disposing of the representations by iddentical impugned

aorders by identical impugned orders dated 15.46.81 which

non—-speaking order.

Sa.4. For that the impugred order dated 1%.6.

is a

RSl

depicts total non application of mind by the respondents

and on this écmre alone the said impugned orders are liable
to be set aside and duaﬁhed with a further direction to the
respondents to confer all the bemefits described in  the
scheme of 178%9.

.5?5n Far that the Pegpmnd@nﬁs have discriminated in
granting temporary status to the similarly situated
employees ignoring their cases violating Article 14 and 16

of the Constitution of Indiz and as such entire attion on

the part of the respondents in rejecting the claim of

applicants is liable to be set aside and guashed.

Hebr, For that the'>can§ti€utiwn of  the sCree

the

ring

committee was in  fact not in order and the respondents

acting on the minutes of the said screening committee
ejected thee cases of the applicants and hence same is
sustainable in the eyve of law and is liable to bhe set a
arnd guashed.

5.7 For  that the respondents héva misinterpreted
scheme of 1989 and its subsequent clarification issued
time to time and have rejected the cases of the applic
and hence said impugnéd orders are not sustainable in

eye of law and liable to be set aside and auashed.

12
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5.8. For that in  any view of the matter  the
action/inaction of the respondents are not sustainable in

the eye of law and lidhle to set aside and quashed.
The applicants crave leave of  the Tribunal to
advance more grounds both legal as well as factual at the

time of hearing of the case.

6HLDETAILS OF REMEDRIES EXHAUSTED:

That the applicants declare that he has exhausted
all  the remedies available to them and there is no

alternative remedy available to them.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING 1N ANY COTHER

The applicants further declare that they have not

filed previously any application, writ petition or suit

regarding the grievances in  respect of which thisg
applicéti@n ie made hefore any other court or any other
Bench of the Tribunal or any ather authority nor  any such
applicatimh , writ petition or suit is pending before any of
them. |

8. RELIEF S0UGHY FOR:

Under the facts and circumstances stated above,
the applicants most respectful ly prayéd that the instant
application be admitted records be called for and aftter
hearing the parties onlthe cause or causes that may be shown
angd on perusal of records, be gf&nt the-fmllomimg reliefs to

the gpplicants:—

g.1. To wset aside and guash the ddentical impugned

arders dated 15.6.81 communicated to each applicant.
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8.2, | Te direct the respondents to extend 211 the
bene%itﬁ of the scheme of 1989 fo the applicants including
Temporary Status with .retrmﬁp@ctivé' effect wi th all
consequantial service benefits and reinstate them in thgir
respective services immediately.

énﬁn T direct the respondents to regularise the

services of the applicants aftter conferring them benefit of

Temporary Status with al)l consequential service henefits.

B.4. Cost of the application.
8.9, Any other relief/reliefs to which the applicant is

entitled to under the facts and circumstances af the case

and deemed fit and proaper.

9, INTERIM ORDER PRAYED FOR:

Pending disposal of the application the applicant
prays for  an interim order directing: the respondents to

reinstate the applicants in their services at least casual

"worker and to allow them to continue such.

}.‘:ju 5 # 8 8 w B B8 & B AN ®EE 2 S E PO REKEHEGSD S SR N UAN A AR EE DR O E R RCE ¥aER

11, PARTICULARS OF THE T.P.0.:

1. IT.P.0. No.

& 5716598
2. Date : 13151020

3. Payable at : Buwahati.
1
2. LIST OF ENCLOSURES:

Az stated in the Index.

14
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1

i, @hri Ibotombi Singh , son of  The Fondumb &

Singh, aged about 3@ years, resident of Kanghabal, Manipur,

do hereby solemnly affirm and verify that the statements

madé in mara-
graphs r:%}?)??.%)b?t,.?%¥%u,%9}?:.n,n",np“.ngn,.. are true
to my krowledge and those made in

paragraphs h,k‘ihb,uq,ﬁg—h‘lg are also true to  my legal

advice an d the rest are my humble submission before the
Mon 'ble Tribunal. I have not suppressed any material facts

of the Case.

T am one of the applicants and I am authorised to
cMAY

sign on this the Verification on this the ;m, day of s.odlan

of ZaEd.

%ﬂém' y

Signature.

ks
it
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v ﬁ'he Casual Ladourers working under Hanipur Telecom Division
JIp to. jpth Hay?1999%e .

S1eN0e Tcame 0f Tasual zabourers Name of Father Addrcsa Dt.of entry,,*zaarktng Patd In NeRe

' : - ' ‘under or ACG=17 & ~
' " ' PteTinee

Te “ TheSubendra Singh -~ TheTombi Singh Bashikhong el .93 . saor/mphaz Part-Ttme.

2¢ . HeYaina Singh - X.Xullachandra Thanmetband 1e1e93  =do= ACG=17

e . TheIdorcha Singh- TheB tranant Awvang Khunou Tele93 =do= =do=

4o . LeJilamant Singh - LeXomol Stngh Ho trcng 1¢7.93 =do= -do=

Ge . TeSurendro Séngh- LZate YedhanajJoy Luwangsangbam 2ele94 “=do= A400-17

e -Thediten Stngh- TheXNodhu Singh Thangmeiband e 195 =do= ~do-

e _Xhedhetgya Singh XheThambou 3tngh Langthabale 361695 =do= -do=

% o . Thelbotombi Singh - Th.fondusts Stngh  Eangthabal 1e1.93  3D0OT/IP ~do=
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ANNE XURE -1

Absorption of Casual Labours
Supreme Court directive Department of Telecom take back &1l
Casuzl Mazdoors who have been disengaged after 39.3.83.

in the Supreme Court of India
Civil Original Jurisdiction.

CWrit Pebition () No 1288 of 1909,

Ram Gopal & ors. ne . Petitioners.
V@ TS
Unieon of Indiz & ors sans Reaspondents.

g
s

Writ Petition Nos 1244, 1248 of 1986 176 . 177 and 13248
1988.

Jant Singh % ors etc. etC. cosnnonas Fatitioners.

R TBLLG
linion of India & ors. v wnrawnaesRespondents.

Qi

We have heard counsel for the petitioners. Though
a ecounter sffidavit has been filed no one turns up for the
Union of India even when we have walted for more then ¢
minutes for appearance of counsel for the Umdon of India . ‘

The principal allegation in these petitions wunder
Art 37 of the Comstitution on behalt of the petitioners is
that they are working under the Telecom Department of the
Union of India as Casual Labourers and one of them was in
employment for more then four years while the athers have
served foe two or three vears.instead of regularising them
in employment their services have been terminated on 3 th
September 1988, It is contended that the principle of the
decision of this Court in Daily Rated Casual  Labour Vs,

Union of India & ors. 1988 (1) Section (122 sguarely

applies to the petitioner though that was rendered in  oase
of Casua)l Emplovees of Posts and Telegraphs Department. It
is alspo contended by the counsel that the decision rendered
in  that .case also relates to the Telecom Department as
sarlier Posts and Telegraphs Department was covering both
cections and now Telecom has become a separate department.
We find from paragraph 4 of the reported decision  that
communication issued to General Managers Telecom have been
referred to which support the stand of the petitioners.

&ﬁyﬁl&\ By the said Judgment this Court said
b Fuiv;ign;

ey

i
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" We direct the respondents to prepare a scheme on
a rational basis for absorbing as far possible the casual
labourers who have been continuously working for more than
one year in the posts and Telegraphs Department”.

We find the though in paragraph % of the writ
petition, 1%t has been asserted by the petitioners that they
mave been working more than ane year, the counter affidavit
does not dispute that petition. No distinction can be drawn
hmetween the petitioners as a class of employees and those
who were hefore this court in the reported decision. 0n

Coprinciples therefore the benefits of the decision must be

taken to apply to the petitioners. We accordingly direct
that the respondents shall prepare a scheme on & rational
basis absorbing as far as practical who have continuously
worked for more than one year in the Telecom Deptt. and this
shouwld be done within six  months from now. After the scheme
is formulated on & rational basis, the claim af the
petitioners in terms of the scheme should he worked out. The
writ petitions are aleo disposed of accordingly. There will
he no order as to costs on account ot the facts that the
respondents counsel has not chosen to appear‘and contact at
the time of hearing though they have filed & counter
affidavit. g :

Sd/ - Sd/ -
{ Ranganath Mishra) J. ' ( Kuldeep Singh) J.
New Delhi

April 17, 199¢.

14
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ANNE XLIRE -2

CIRCULAR NO. 1
GOVERNMENT OF INDIA
DERPARTMENT OF TELECOMMUNICATIONS

S ST IO
No. 269-18/789-5TN New Delhi 7.11.89

To
The Chiet General Managers, Telecom Circles
M.T.H.I New Delhi/Bombay, Metro Dist.Madras/
Calcutta. ‘
Meads of all other Administrative Units.

Subject : Casual Labourers (Grant of Temporary Status and
Regularisation) &Scheme.

Subsequent to the issue of instruction regarding
regularisation of casual labourers vide this office letter
NG . 26929 /87-6TC  dated 18.11.88 a scheme for conferring
temporary status on casual labourers who are currently
employed and have rendered a continuous service of at least
one year has been approved by the Telecom Commission.
Details of the scheme are furnished in the Annexure.

e Immediate action may kindly be taken to confer
temporary status on  all eligible casual labourers in
accordance with the above scheme.

T In  this connection , vyour kind attention is
invited to letter No.276-6/84-8TN dated 3#5.5.835 wherein
instructions were issued to stop fresh recruitment ard
employment of casual labourers for any type of work in
Telecom Circles/Districts. Casual labourers could be engaged
after 36.3.85% in projects and Electrification circles anly
for specific works and on completion of the work the casual
lzbourers o encgaged were reguired to be retrenched. These
instructions were reiterated in D.0O letters No.278-6/84-8TN
dated 22.4.87 and 22.5.87 from member(pors.and Secretary of
the Telecom Department) respectively. According to  the
instructions subsequently issued vide this office letter
No . 27-6/84~-5TN dated '22.6.88 fresh specific periods in
Prajects and Electrification Circles also should not be
resarted to.

.. In view of the above instructions normally no
casual labourers engaged after 36.3.8% would be available
for consideration for conferring temporary status. In the
untikely event of there being any cease of casual labourers
engaged after 3@.3.83 requiring consideration for conferment
of temporary status. Buch cases should be referred to the
Telecom Commission with relevant cetails and particulars
regarding the action taken against the officer under uhose
authorisation/approval the irregulanr engagement/non
retrenchment was resorted to.

19
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Seda No Casual Labourer who has been recruited after
H2.353.85 should be. granted temporary status without specific
approval from this office.

4, The scheme finalised in the Annexure has the
concurrence of Member {(Finance) of the Telecom Commission
wvide No SMF/78/98 dated 27.9.89.

Necessary instructions for expeditious

implementation of the scheme may kindly be issued and

payment for arrears of wages relating to the period from
1.14.89 arranged hefore 31.12.89,

o0

ei¢f /=
AQSISTQNT DIRECTOR GENERAL (5TN).
Copy to. - |
P.8. te MDS (T,
P.8. to Chairman Commission.

Member (&) / Adviser (HRD). GM (IR) for infoarmation.
MCG/SER/TE -I11/1PS/Admn. I/CSE/PAT/SPE~-T/8R Secs,

All recognised Unions/Assaciations/Federations.

wel /=

ASSISTANT DIRECTOR GENERAL (STN) .

‘ b\%ﬁz\"/" UB’ 268
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ANNEXURE= . .
CasuAaLl L AROURERS {GRANT OF TEMPORARY STATUS AND
REGULARISATION) SCHEME .
1 This scheme shall be called "Casual Labourers

(Grant of Temporary Status and Regularisation ? Scheme of
Department of Telecommunication. ieper -

2 This scheme will come in force with effect from

]

1.16.89. onwards.

3 This scheme is applicable to the casual labourers

i

employed by the Department of Telecommunications.

4. The provisions in the scheme would be as under.

A) Vacancies in the group D cadres in various offices of
the Department of Telecommunications would be exclusively
filled by regularisation of casual labourers and no

putsiders would be appointed to the radre except in the case
af appointment on compassionate grounds, "till the absorption
of all existing casuxl labourers fulfilling the eligibility
gqualification prescribed in the relevant Recruitment Rules.
However regular  Group D staff rendered surplus for any
reason will have prior claim for absorption against the’
existing/ future vacancies.In the case of illiterate casual
labourers, the regularisation will be considered only against
those posts in respect af which illiteracy will not bhe an
impediment in the performance of duties.They would be
allowed age relaxation equivalent to the period for which”’
they had worked continuously as .actual labour for the
purpose of the age limit prescribed for appointment to the
group D cadre, if required.Qut side recruitment for filling
up the vacancies in Br. D will be permitted only under the
condition when eligible casual labourers are NOT available.

B Till regular Group D vacancies are available to absorb
all the casual labourers to whom this scheme is applicable,

the casual labourers would be conferred a2 Temporary Status
as per the details given below. '

Tempoarary Status.

i} Temporary status would be conmferred on all the casual
labourers currently employed and who have rendered’ a
continuous service at least one year, out of which they must
have been engaged oan work for a period of 248 days (PH6 days
in case of offices ohserving five day week). Such casual
labourers will be designated as Temporary Mazdoor.

Myl
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ii) Such conferment of temporary atatus would be  without
reference to the creation / availability of regular @Gr, D
posts.

iii) Conferment of temporary status on a rasual labourers
woutld nat involve any change in his duties and
responsibilities. The engagement will be on daily rates of
pay on a need basis. He may he deplaoyed any where within the
recruitment unit/territorial circles on the hasis of
availability of work.

iv) Such casual labourers who acquire temporary status will
not, "however be brought on to the permanent establishment
unless they are selected through regular selection process
for Gr. posts. '

1

b Temporary status wa&ld entitle the casuzal labourers to
the following benefits 3

i) Wages at daily rates with reference to the minimum of,
the pay scale of regular Gr,D aofficials including DA,HRA,
and CCA.

ii) EHenefits in respect of increments in pay scale will Dbe
admissible for every one year of service subject to
performance of duty for at least 248 days (266 days in
administrative offices observing 3 days week) in the year.

iii) Leave entitlement will be on a pro-rata basis one tlay
for every 18 days of week.Casual leave or any other leave
will not be admissible. They will also be allowed to carry
forward the leave at their credit on their regularisation,
They will not be entitled to the benefit of encasement of
leave on termination of services for any reason  or their
quitting service.

iv) Counting of 5§ % of service rendered under Temporary
Gtatus for the purpose of retirement memefit after their
regularisation.

v) After rendering three years continuous service on
attainment of temporary status, the casual labourers would
he treated at par with the regular Gr. D employees for the
purpose of contribution to General Provident Fund and would
also further be eligible for the grant of Festival Advance/
food advance on the same condition as are applicable to
temporary (Gr.D employees, provided they furnish two sureties
from permanent Govt. servants of this Department.

vi) Until they are regularised they will be entitled to
Praoductivity linked bonus only at rates as applicable to
casual labour.

s
Mg;:vo VL 23



7. No benefits other than the specified above will be
admissible to casual labourers with temporary status.

8. Despite conferment of temporary status,the offices
of =z casual labour may be dispensed within accordance  with
the relevant provisions of the industrial Disputes Act.1947
on the ground of availability of wark. A casual labourer
with temporary status can guite service by giving one months
notice.

. If 2 labourer with temporary status commits &
mieconduct and the same is proved in an enguiry after giving
him reasonabkle opportunity, his services will be dispensed
with. They will not be entitled to the henefit of encasement
of leave on termination of services. :

14, The Department of Telecommunications will have the
power to make amendments in the scheme and/or  to  issue
instructions in details within the framing of the scheme.

@ @@
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‘f DEPARTMENT OF TELECOMMUNICATIONS
OTFFICE OF THE CHIEF GENERAL MANAGER, N. F. TELECOM CIRCLE, 2ot ,M'Y?
¢
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SHILLONG-793 00'1 y "z 4 e
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No. EST/BE-445/RM/H1178 Dated at Shillong, the.3"" May, 1999. aitunt

ANNEXURE-~J
In pursuance to DOT New Delhi letter No. 269-4/93-STN-1I dated 12-2-1999,

approval of the Chief General Manager, N.E. Telccom Circle, Shillong is hereby

conveyed to grant Temporary Statlus to Casual Labourers to the extent of number

indicated against each SSA as shown below which has been compiled based upon the

information furnished by the SSAs/Units concer ncd

-

Name of the SSA | Number of Casual Labourers to
be given Temporary Status as on
01-08-1998

Manipur 150 ~
Meghalaya 169
Tripura 1

Total ’ 320

(THRELE H UNDRED TIWENTY)

As the numbers indicated above are furnished by the Units concerned, there
should not be any variation in the figures. In casc. there is a change, Heads of SSA should
refer the cases to this office explaining the reasons thereof immediately for taking up

 those cases with TC HQ. The information in the prescribed proforma circulated earlicr,

indicating reasons should reach this within 15 days from the date of issue of this letter.

Xl
(D. Giri)
Dy. General Manager (1) '
0O/o. the Chief General Manager,
N.E. Telecom Circle, Shillong.
Copy for information and necessary action to: -

1 TDM/Shillong/lmphal//\garta\u/ll‘anagar//\i'/,awl

2. Sr.ACAO(TA)/Sr. AO(BGT/TRYADT(HRD) C.0O. Shillong

3. 0.S. C.0. Shillong

4 Secretary, Staff Side, RICM, C TO Complex, Shillong /

5 Guard file .6. Office Copy gé'\f‘ i

U Tojsla
Asstt. Director Telecom (Estt)

O/o. the Chief General Manager,
N.E. Telecom Circle, Shillong.

C:\bijittsm.doc. -
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Deprinent of Telecommuntcations
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x’gt._
-~1' Osf80e
!‘ .
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ANNEXURE &,

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BEMCH
Original Application No.299 of 19946.
ard
EED of 1996.

Date of order @ Thig the 13th day of August, 1997,

Justice Shri D.N.Raruah, Vice-~Chairman.

0.ANo.299 of 1996

All India Telecom Employees Union,

Lime Staff and Group-D,

Assam Circle, Guwahati & Others. hnemswes Applicants.

-~ Versus -
Union of India % Ors. ennese Respondents.
0.A. No.3d82 of 1996,
-All india Telecom Employees Union, '
Line Staff and Group-D
Aosam Circle, Guwahati % Others. .nnna.;mpplicantﬁ.
-~ Versus -~
Union of Indis % Ors. aruneee Respondents.
Advocate for the applicantﬁ :5hri B.kK. Sharma
hri 8. Sharma
Advocate for the respondents @ 8Shri A.K. Choudhury

Addl C.G.8.0.

BARUAM J. (V. .C.)

Eoth the applications involve common question

law and similar facts. In both the applications

af
the

applicants have prayed for a direction to the respondents to

W | | 24
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give them certain benefits which are being given to their
counter parts working in the Postzl Department. The facts of
the cases are-:

1. 0.8. No.382/96 has been filed by All India Telecom
Employees Union, Line Staff and OGroup-D, Assam Circle,
Suwahati, represented by the Gecretary Shri J.N.Mishra and
also by Shri Upen Pradhan, & casual labourer in the office
af the Divisional Engineer, Buwahati. In 0.A. 299/%9%64L,. the
case has been filed by the same Union and the applicant No.2
is also a casual labourer. The applicant No.l in Tebre
NG.299/94 represents the interest of the casual labourers
referred to Annexure—~A to the Original Application and the

applicant No.2 is one of the lahourers in Annexure—A. Their

grievances are i

2 "They: are working as casual labourers in  the
Department of Telecom under Ministry of Communication. They
are eimilarly situated with the casual lahourers working in
the Department of Postal Department under the same Ministry.
Similarly the members of the applicant No 1 are also casual
labourars working in the telecom Department. They are also
similarly situated with their counter parts in the FPostal
Department.They are working as casual labourers. However the
benetfits which had been extended to the casual labourers
working in  the Postal Department under the Ministry orf
Communications have not been given to the casusl labourers
of the applicants Unions. The applicants atate that pursuant
to the judgment of the Apex Court in daily rated casual
labourers employed under Postal Department vs. Union of
India % Ors. reported in (1988) in sec.122 the Apex Court
directed the department to prepare a scheme for absorption
of the casual labourers who were continuously working in the
department for more than one year for giving certain
henefits. Accordingly & scheme was prepared by the

Department of Posts granting hernefit to the casual labourers.

who had rendered 24@ days of service in & year. Thereafter
many writ petitions had been filed by the casual labhourers ,
working under the department of Telecommunication before the
Apex Court praying for directing to give similar benefits to
them as was extended to the casual labourers of Department
of Posts. Those cases were disposed of in similar terms as
in the judgment of Daily Rated Casual Labourers(Supral). The
Apex Court, after considering the entire matter directed the
Department to give the similar benefit to the casual
lehourers working under the Telecom Department in similar
manner. Pursuant to the said Jjudgment the Ministry tf
Communication prepared a scheme known as "Casual Labourers
(Grant of Temporary Status and regularisation)fcheme™  on
7.11.89. Under the said scheme certain benefit had been
granted to the casual labourers such as conferment of
temporary Status, Wages and Daily Rates with reference, to
the minimum of the pay scale etc. Thereafter, by a letter
dated 17.3.93 certain clarification was issued in respect of
the scheme in which it had been stipulated that the henefits
of the wscheme should be confined to the casual labourers
engaged during the period from D1.5.198% to 22,6.1988. On
the other hand the casual labourers worked in the Department
of Posts as on 21.11.1989 were eligible for temporary
Status. The time fixed as 21.11.1989 had been further
evtended pursuant to a judgment of the Ernakulam Fench of



— ﬁl%r'f o~

the Tribunal dated 13.3.1993 passed in 0.A.No.7548/94 .
Pursuant to that judgment, the Govi.of Indiz issued a letter
dated 1.11.93 conferring the henefit of Temporary Status to
the casuwal labourers. The present applicants being employees
under the Telecom Department uwunder the Ministry o f
Communication also urged before the gconcerned awvthorities

that they should alsec be given same benefit. In this

connection the casual employees submitted g representation
dated 29.12.1995 before the Chairman ,Telecom Commission,
New Deihi but to the knowledge of the applicant the said
representation has not been disposed aof. Hence the present
application.

3. 0.A.299/96 is  also of similar facts. The
arievances of the applicants are also HRME .

4. Heard both sides, Mr.RB.K.Sharma, learned Counsel,
appearing on behalf of the applicants in both the cases
submits that the Apex Court having been granted the benefit
of temporary status and regularisation to the casual
labourers, should &Slso be made available to the casual
“labourers working under Telecom Department under the same
Mimistry. Mr.Sharma further submite that the action in not
giving the benefits to the applicants is unfair and
unreasonable. Mr.AJE.Choudbury, learned Addl.C.G6.85.C for
respondents does not dispute the submission aof Mr.Sharma. MHe
subhmits that the entire matter relating to the
regularisation of casual labourers are being discussed in
the J.C.M level a2t New Delhi, however, no discision has vet
been taken.In view of the above, T am of the opinion that
the present applicants who are similarly situated are also
entitled to get the benefit of the .scheme of casual
labourers (grant of temporary Status and Regularisation)
prepared by the Department of Telecom. Therefore, I direct
the respondents to give the similar benefit as has been
extended to the casuwal labourers working undger the
Department of Posts as per Annexure-3{in 0.A.342/94) and
Annexure~4 (in D.A.NE.299/946) to the applicants respectively
and this must be done as early as possible and &t any rate
within & period of 3 months from the date of receipt copy of
this order.,

lowever,considering the entire facts and
circumstances of the case I make no order as to costs.

Sd/~ Vice Chairman.

LAl .
Mﬁiﬁ;éthi 26
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Date Order of the Tribunal
; 9.9.99 Mr. B.K.Sharma, learned counsel
' appearing on behalf of the applicant
% sgl:mits that the applicant is not pressing
P B : o the applicat;ion in view of the assurance
X ;

—-

—

T
-

i
S Trung

)
2
v

given by the Chief General Manager Telecom.
Mz,

Accordingly the application is

of .- on

disposed

withdrawal. However liberty

is

given to the applicant to approach the .

'I‘rlbun,al 1f is aggrieved by the decision

of the respondents. P

Sharma has produced a letter today.

“ay

T A

so/-
so/-

VICE~CHAIRMAN
“MEMBER (A)
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ANNEXURE -

Line Staff & Group-D~

MANIPUR DI1VISION
Imphal—795001 //

A Ref‘ No. TP/ NNP/SS4/ 2000

/

o ST Dt R e
e ADT,
(o} TDM, Imphal «
Subs:= Engagement of Casual Labourers
ban=regarding.
Sir,

With reference to your letter No.E~-28/Labour/90 dt
03.05.99,. it is to tmform you that the casual labourers
working under Manipur $SA-is now In the court vide CAT rase
N0 «83/99 dt 5.4.99 for reguldarisation,so,I request you to
tssue a letter within 3(three) days to this Union from which
date the ban order s to be effectedoThe sald casual labourers

are performed their duties up to 6/5/99 as they did not asked
to stop the work from the concerned offlicer and for the same

your good office shall have to pay their wages for the working
days wtthout any delay.

Further,this union point out that the payment made
earlier was not included 10% DA, such as you are requested to

make payment of arrears of D4 as early as possible.(vtde RJCH
B New Item dt 17.4.99)

From the above facts you are requested to withdraw the
ban order as early as possible otherwise this union may take
Trade Unton actions in thls regarde

Thanking You.

Yours faithfully,

( M.RULLA SINGH )

gm Tl L

k

‘4.. 0fftice Copy.

%ﬁ\\ INAll India Telecom Employees Union N

7

Division. Secretary,MantpurDtvn,

E-1v, Imphale
opy tos=
Thae CeGeMeTe NeE.Circle,Shillong=793001,
2. The Circle Secretary, . :

AITEU L/S & Gr-D,
N.E.Telecom Clrcle,
Shtllong .~793001.

e The Convenor,JAC,
three Telecom Federation, Imphale

h"/

A4 et

( M.ﬂKU‘LLA SINGH)
Dilvision Secrctary,E“IV_
Manipur Divn,



~ B0- 7 ANNEXURE -

. Department of Telecommunications
Office of the Telecom District Manager, Imphal

No, E-28/Lab/92 Dtd, at Imphal, 07.,05.'99
To

Mr, Kulla Singh,
Division Secretary, E-IV
NFTE, Imphal. ,

'Sub: Ban on engagément of labourers- reg,

Ref: * Your No, IP/MNP/SSA/2000 dtd. 06,05, 199,

The ban order No, 269-4/93 STN-IT (Pt)
for engagement of Casual Labourers hag been issued
by DOT, New Delhi, At present Telecom District
Manager, Imphal is not available at Imphal, It is
not within our power to decide the case,

ETVEN --—;)’:- Syt
s ('_. Y ij&jx\‘ B

0/o Telecom Distric Manager,
ARRRALEn I ke o

The Telecom Pistrict Min + 4
lnphel-795091,

M
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Presentt Hon ble Mr.Jus t.‘lce D.N.

Sanglyine Administrative Memberx. ‘
Heard Mr.H.KeSharma learned counsel
appearing jon behal £ of the applicant
and Mr.A, geb Roy, loearned Sr.c.G.S.C.
for the respondents.
Application is admitted. Xssue

‘notice onthe respondents. List on
‘12-?-—99 for orders.

Mr.B/K.Sharma learned oounaal rraye
for interjm order not to ousted the
applicant from ... r sarviensg. .My AJDeb
Rpy, 5:'.«.0.::.&‘. has no instruction in
this regard. '

Issup notice to show cause as to
why interim relief shall not be granted.

N]ot.tce ls|returnable by 4 weeks.

‘. Meanyhile the applicant shall not be
ohsted if|they have not been released by
a Yy writ.t n order.

" embet Vicé~Chairman
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CHMTRAL ANTINISURATIVE TRINVUNAL, GUWAIIANTT BENCH.

e
L Original Application-No. 181 of 1999, Pl
Date of Order : This the 16th bay of January,2001. .
T : The -Houn'ble Mr Justice L.N.Chowdlhury,Vvice-Chairman. ;
The Hon'ble Mr K.K.Sharma, Administrative Member.
"t 1. Th.Subendra Singh and ors. ' . it
by Casual Labour in the office of the
! Sub-Divisional Officer(T),
) Imphal.
: 2. AL)L Indidia Telecom Baployees uUnion,
Line Stafg & croeup D, Mandpur Divistion,
Imphal,
represented by bDivisional Secretary
Shri T.rala Singh. « « « Applicants.
By Advocate Shri S.Sarmas
- Versus - 1 o
a .
o 1. Union of tndia,
1 o ‘ repregsented by the Secretary to the :
L S - .. Govt. of India, mMinistry of Communications,
b N A . . ., Néew Delhi. V%
. et Cote L »
. -Za?‘ﬁ-'f . ‘\_"‘*;.',‘-.{3«_2. The Director Ge2neral,
T YA R g Department of Telccommunication,

New Delhi.

The Chicef Cenoral Manager,telecom,
MN.E.Civil, Shillong.

The Chief Sonceral tlanayger{(Malntenance)

. : Eastern Teleccom Region,
: Telephone Bhawan,
S Calcutta-1.
- AL 5. The General Manager(Maintenance )
: Ve . Bastern Telecom Regilon,
(- o Shillong-9.
; ’ 6. The Tolecom District Manager, )
N < SR Manipur, Imphal. +«+ « « Respondents.
%" - By Sri A.Deb Roy, Sr.C.G.s.C.
! _ .
] ORDER i
. .(.‘
. CHOWDIME Y T (V.C) o
g
: This application under Scotion 19 of the Aliinistrative
; . S Tribunals Act 1985 has-arisen and is directed against an
action on the part of the respondents in not giving the
benefit’ of the theme of Casual Labourers (Grant of Tewmporary

contel . .2




ol -

Status and Regularisation) to the casual labourers working

ARNEXURE —

under the respencdents. The applicant No.l is one of such
casual worker and the applicant Mo.2 is an Union representingy
the interest of the members who are 10 in nunbers, whose
names are cited at mnnexure-A of the apﬁlication. These

workers are working under the Manipur Teleccom Division.

The cause of action as well the relief sought for are same
and accoudingly leave Ls granted to espouse the case of the
applicants in one single application under Rule 4}5) (b)

of the Contral Administrative Tribunal(pProcedure) Kkules 1987.
The respondents have already initiated a gcheme for ponversioﬁ

of casual labourers by granting temporary status to such
/

workers whiich is knowan as Casual Labourers (Grant of Tempo-.

e ' rary Status and Regularisation) Scheme 1989. It may be
.fé‘;-Qig C mentioned here that Lhe schieme was formulated in terms of
e s, A
\,'X; ) . il:ﬁf‘a direction issued by the Supreme Court relating to the
;ﬂ‘.&.' ji§};¥<:ashal labourers of postal Department reported in (1998) 1
4 J:;g}n‘wuiﬁ ﬁ;,' SCC 122. tlumber of such persons thercto ﬁumber of directions
.wﬁﬁwwﬁxggirﬂ' were issued from this Tribunal also for granting temporary
) status. The applicants have stated that since they fulfilled
the requireMQnts their cases in fact were taken up by the
Committee constituted for this purpose wherein about 154
candidates were considered for granting temporary status .and
. ‘ 14) ;mfsons were granted temporary status excluding the

applicants vide comaunlcation dated 10.5.1999.

2. wWe have also perused the written statement "of the
‘\l
respondents . Considorling all aspects of the matter, we are

of the consdadered opindon that these applicants ate aldo

3;1 ) entitled for consideration of their cases under the schewe
ot i; _ since they also fulfil the requirements‘laid down In the
) . - scheme . In the circumstances we dircct the respondents to
I

) ) . & contd... 3
. N"‘st -
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v ‘
N examine the case of cach appllcant. The applicants may
: also f£ile reprusentations individually within a period

' ' ~' . ’. N .
of one month from the dace of receipt of the order and

{£ stich representations are 'filed, the respondents shall

scrutinise and exraning cach casce in consultation with the

o records and thereafrter passa reasonad order on merits

— L
: of sach casc within a period of four months thereafrer.
T the o letion of the above excercise, the interim

; ordor daved 10.6.90 ahal) remalin in force .

diuposed of . There shialll

) The aoplication stands
' howevér, e no ordion i Lo -‘c:(.s.'-.\;:; .
v ' - T Co T R ———.
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ANNEXURE . 1

NO - 269-15/99-8TN-11
BGovernment of India
Department of Telecommunications
Sanchar Bhawan
BTN~II Section
New Delhi

Dated 1.9.99.

Ta
' All Chief General Managers Telecom Circles,

A1l Chief General Managers Telephones District,
A1l Heads of other Administrative Offices

All the IFAs in Telecom. Circles/Districts and
other Administrative Units.

Gub: Regularisation/grant of temporary status to Casual
Labourers regarding.

Siry,

I am directed to refer to letter N0.269w4/93—$TN?II
dated m oo eiprculated with letter No . 269-13/99-5ThN~11

o sl w

dated 12.2.99 on the subject mentioned above.

In the above referred letter this office has conveyed
approval on the two items, one is grant of temporary status
to the Casual Labourers eligible as on 1.8.98 and another on
regularisation of Casual Labourers with temporary status who
are eligible as on 31.3.97. Some doubts have Bbeen raised
regarding date of egffect of these decision. It is therefore
ciarified that in case of grant of temporary status to the
“asual Labourers , the order dated 12.2.99 will be effected
w.e.f. the date of issue of this order and in case of
reqularisation to the temporary status Mazdoors eligible as
on 31.3:97, this order will be effected woe.f. 1.4.97.

Yours faithfully

(HARDAS SINGH)
ASSISTANT DIRECTOR GENERAL (STN)

All recognised Unions/Fedarations/Associations.

(HARDAS SINGH)
AGSISTANT DIRECTOR GENERAL (STMN)

ﬁo\voepﬁ-e



— §45- ANNEXURE — 1/

g The General Nanager Telecom,
- Telecom Districfmphal §0

Subfects= Appointment in accordance wlth the
Judgement and order dated 16/71/2001
In 04/ 181/97 passed by the Hon’ble
CAT, Guwahati, :

RefePence:— Your letter NoeiCase No.o 18 1/99/ 1dated
. 15=06-2001

Str,

. WNith due respect I beg to state that, tn congidering
. - Jor the grant of TSH in the 1ight of the Judgement of the
Hon’ble CAT,Guwahatt Yyou have rejected my repregentation
taking a wrong decision that my name 1g not Jound in the
records of casual labours engaged on ACG=17 from Jamuary/
1993 to September/2000,

I have been working continously as a casual labour
stnce  ([CTa4 and the department has ag curtatled all
D Ry records by doing an trregular practice that offtcersg
~ ¥\ had replaced my real reciept of ACG-17 with aq Jaulge
ng\\‘v\vp/ reciept of ACG=17 in thetr ACE-» accounts.
N ia .
K‘;'\ r) ' "Consldering the above my true and Jact statement

I beg to request you to kindly reconsider ny case Jor
the grant 0f ToS X,

Dated at Imphal ' |
the 31st Ju1y§2007° Yours Jatthfully,

Casual Labour
~Qopy tor~

le ITho Ulilaf Gungray Mattay oy J'U_lccum,

NeEosClrcle=I sh l1long,

2¢' The Chtef General Manager Tej ecom,
NeEoCircle-I1, Dimapur,

3o The Dy.Generql Manager Telecon, Imphal,

45’ Vigilence Orricer o/o CoNT ¥E Gire) e, Shtllong .
55 The gub'-ﬂegtstrar{C'AT,Guwahatt Bench, Guwahatt,
65! The Circle SeClYodITBU~L/SEG D, NE Ctrcle,

\}‘}rtllonao
" The Diviston Secy.d ITEU-L/ s p, Hanipur Divistons
8¢ The Branch SeCcy«AITEU~L/S&G r~p, Te] egraphs Branch,

.anhal o'
j(. j&m« el Q&\/g)

5’a3ua1 Ladur
qed
Qe

B
pr®”



— (‘l% \'* - ANNEXURE —) ié,

| YA
BHARAT SANCIIAR NIGAM LIMITED ‘

(A Govil of Ineia Fnteiprise ) ‘
OFFICE OF THE GENERAL MANAGER TELECOM
DISTRICT, MANIPUR SSA
IMPHAL ~ 795001 o

. MARRT SANCIAR NI 11,

‘l
No. Case No. 181/99/1

Dated 15/06/2001
To -
Shui Th. Ibomcha Singh

Subi- Tudgement and order D

Aed T6/172000 in O, A, 181797
Central Adminisiy

assed by the Hon'ble
ative I'ribunal Beneh, Guwahati,

In pursuance of the judgement and order d
the Honble Central Administrative Tribunal, Guy
Nil was considerad in the light of the judgement o

o Perrecord Howas found ()
ACG-17 continously for
Therclore, praycer {or

aled 167172001 in O, AL, 181/99 passed by
ahati Bench, yvour representation dated

1the basis of the available records, Ag
at your name did not fipure ol all in e fg ol
a period ol seven or mare fi
appointent could nol be cnlert

abour engaged on
manumy 1993 () September 2000,
ained and henee the claim s rejected.
This is for your kind information in fesponse to your representation dated Nil.

w . n SDE (A)
. > 3. 8 G.M r.
D w. g 0/o G.
Mame and Designation
Copy (o: :

“l(d \ ‘ l“(q ", Es'
]. 'q‘ .I' .

| v Imphal-78500!
The Sub-Registrar.Central Administative Tribunal, Guwahati I!cncﬂt,

Bhangareh, Guwahati-7 witl, refe Judgement and order dated

16/1/2001 in O,

crence (o (he
AL81/99 [or inlormation,
The COMT, N.E.Cirele. Sh
. File No,

W

tHong,

AN % .
. ,(\3)\( ¢ Name and Designation
) o wﬁ)"‘k . | . ::
g 90” 'Qdﬁ)
A ;g
(/
q

Agtestcy

Advocate, '
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GOVERNNENT o INDIr4 .
DEPARTHENT oF TELECONNUNT 04 TIoys

OFFIOK oF THE SUB*DIVISIONAL OFFTOEWITEZEURAPHS:INPHZL.‘
a b Aod :

No *B-33/1PT/99~2000/ 10 ) Dtd, 11/05/99
To., : '

The Apr, o/o TDAN, Imphal,

SUb:=~ Sudmission of Casual Labourers Parttculars,
Rapim Youp Letter }{o.BHQB/Labour Did 11.5,99,

Kith reference 2o the above lattep 2 Kindly

Bnols= tupo 8heets Sub=Di¥ts o al Offtcer,
' : : Tg; egnmphs/Impay.



€ -Sf.-ﬁo? Name of | M. R. labourers
1, N.X, D1l ipkumar Sinagh
2, Th, Bimolchandra Singh
3, K. Gken Singh
4, L. Baleswar
5. Sh, Sibar Meeted
6. Sh.Mani Singh
7. Md, Thoiba
8, Sh, Sanjdy Singh
S. L. Jiton Singh
10, Th. Mohindro Singh
11, N, Xonneth Singh
12, ol kesho Singh
13, Ng. Nedhabati pevi
14, N. Natum Singh
15, M, Gafar-1gx
le, N, Sanathoi Singh
17, T. Indu Devj
13, Smt, Phalkochung
19, SeAbir Singh
‘2 0. A.Deben Singh _
<1, L. Ibotombi Singh
22, Md., Gafar~1
23, Ng. 0jit Singh
'| o 28, Boukam Khongsai
i,mcf‘w

N.K, Angou Singh
The Indra jit Singh
K. Janakxg Singh

Iate L, Thoiba Singh

Sh. Mani Singh
late, sh,- Bora jao
Md, Usmil Alg

Sh; Anggada

L. Modhep Singh

Th., Ibopishak Singh

M. Dulla Singh

O Bihari Singh

Ng. Kullabidhy Singh Liwa Rod.g.hingamakh:‘i

N, Chandra Singh
Mi, Jabar

Ilate N, Jalladhara

D/0.T.Ketuki Devi
WO alal Haokip
Sebotdmbi Singh
A.Amu Singh
L.Abanbi Singh
Md., Najullah

Ng. Tamba Singh

Hemkholen Khonqsai

| Lilong Chanjing

TAdaressT ~ -~ - -~ -E&_,’L—Q-;afl.f-y

-—-m.---n-—-—-ﬁ—Q—--———ﬁ._

P,U,C,passed
VIIIX Passeqg
B.A,Passed
BA Sc.Passedj
H 3 L«.. Passed

Ninganthong
KR abam Mrak

Ramboj Awang Jirj
Khongman mayai reixay

.—'do. NI Passed
Thouba]l Kiyam Litanpok VIII passed
Shama ram VIII passed
Mayang lﬁnpbai Mitriculate
NMambol Kongnong H.5,.L,C,
Thangme jbangd Lourung
Purel Leikaj Hos.r.c,
Ok ram Leikai VIII passed

b.U,CoPassed '
Thoubal Achouba VIII passed
Irong Cheacha VYIX passed
Kongpal Kha icem Lei?«:éi VIII passed

Porampat VIII passed

" KeSalbung -~ VIII passed
Khongjanbﬁmang Leikai H.s.L.c,
Thoubal H.S.L,.C.
Malam P.U.C., passeqa
Keibung | VIII passeq
Kong'nong - IX Passed
- Dewlahiang A(i.TI Rsseg

’ M@\f aﬁ..gi
?}/m.., feo g v

B




4/ s

//P\ - 25, . K. Unakanta S;ngh

,"/‘ . 26, Ol Minglemba Singh

P 27, S.Kuper Singh
28, L, Jitendra Singh
29, O. Tanbi Singh
30, S.Chandrakumar Singh
"31, K. Memcha Devi
32, Ph, Dhananchandre Singh
33, Ksh, Shyam Sipgh
34, Lo Praveen'Singh

~3(2) 3=

K. Bimari Singh Thoubal Kiyam
- 0. Rabei Singh Thoubal Okrem
S.Muhon Singh Thoubal Achouba
L. Babu Singh Thoubal Khekman
O. Minikx Singh Oinam

S.Amuyaima Singh Bishenpur

WO K, Ibancha Sinch Nambol Kangmong

Ph. Kullachandra Milan Awang Leik
Ksh, Mingol jao Singh Kakching Khunou

Ls Ibotamba Singh Kongpal Kha idem

Casual Iabotitrs engiged on ACC-17 party bills etc,

1, Th. Suben Singh

2o L, Bipin Singh

3. M, Yaina Singh

4, L, Nilamani Singh

5. Th, botanbi Singh

6, Th, Ibancha Singh
- Te " Y, Surendro Singh

.—-_—-—--——-—_——-—_—--—___—_-..—-———-—_——.——-—._ﬁ_._._.——ﬁ—_

Th. Tawbd Singh Bashikhong

L,Deben Singh Kongpal’ Kha idem

M, Kullachandra Singh Thangme iband Lourung

Purel lLeikai
L, Kanol Singh Moiran‘g ,
Th.Xondumba& Singh langthabal
Th.Biramagpi Singh Awang Khunou

ai

Leika i

‘Whenever necessary

"VIIY Passed;
VIII Passed,
VIII passed,
VIII passed,
HA&,L.C,
H.,S.L.C.

VIII passed,
P.U.Cspassed,

H.S.L.C. passed.

VIII passed,

by soI.,JoToOo & tm IVS,

Yeikai

late Y,Dhananjoy Singh Luwangsangbam

H.S.L.C. ITI & Radio
Mechanic,

Deplama in Mechanic

B.A.5¢c, pPassed,
P.U.C, Passed,
E.S,L.C, pPassed,
H.S L.Co Passed,
VIII passed,

__.._——--——-—-_—.~-

e
-

-

wramal NMfoos
W;‘?cp'/z, Jronl s, b



155 - 50~ Armaxmis

Department of Telecommunications‘
Office of the Genorul Manager Telecom. Imphal

5h

:
i

1

i
Vel
1

)
"
H '|:
|

.np. E-28/Labour/ {4 . t Dtd, at lmph&l:ﬂ,;lawv'
To- o

. guby Confnrinp of Temporary Statunnto eligiblefDRMs

s
i

Refs 1) C,0, Shillong letter No,’ HI/LA/DA-B)/99/t;:
AITEU and other/10 dtd. 15.9,'99, . K 1

i1) Committee Report submitted by Chairman:fxf'
. ' . and lMember . C o g E
) shiri  Ksh, Ibocha  _ Singh ' ~Casual’ -
" ~ labourers who was found to be eligihleé for conferlng Tl
- ' ~of Temporary Status as pcr DOT, New Pelhi letter-No,: ~“@

269-13/99~5TH-I1 dated 2,7, 99 W@, r 12, 2 '99 arelliuted
- below (Annex.),

Lok,
.z:.e,
l .'

You are requested to implement the scheme

v.e L, 12,2,99 and arrange © o~ F¢&L/ B o
P o - o
\J ' 'h‘wV“ %?wﬂuﬁ
& ;Y J o Asst, Dirbctor Telecom, = ‘i, S
N 5/ Q\\ IFor General Manuplr Telecom..Imphnl @k
&ff) Jf v | EXTRACT : SR

éy G‘ Para: 5 Temporary Status

,,

1) Temporary gtatus would ba conferred on. all ;2
the Casual Labourers currently employed and:who: . :":
have rendered a continuous service.ol at.least.; .- -{
one year, oul of which: thez mugt -have been. engaged i
on works for a period:of 2h0:days (206 days:inithe: i
case of offices obgerving five days'week),: such-v?-'

casual labourers will be designated as Temporary H
Mazdoors, i B

1) Such conferment of Tempouzyy Status would

* l

be without reference to the ereation/availlability
of regular Group 'D! Posts, . '.“‘yf;;=,J
' 2
Conferment of temporary status on a casuel E
labourer would not involve any change in his’ dutieu
and respongibilities. The engapgement will be: on
dally rates of pay on a need hasis, He nay.'be'. ﬂfx
deployed any where within the recruitment. unlt/ e

territorial circle on ‘the huuiq of avajlability.off
worlc, , .....

Such cagual labourers who acquire temporary
staug will not, however, be brought on' to:the’ ﬂva
: ) ‘ permanent establishment unless they are selected
K through repular selection procese for- Group !

% ’fgﬁponfu.

\ \W : ' C)ntdofeo:‘

uﬂd;

114)

iv)
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